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13.!7 Ian. 

POINT Ol" PERSONAL 
EXPLANATION 

SIIYI Sham Lal San1 (Jammu and 
Kashmir): SIr, I want to makt' a 
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[Shri Sham Lal Sara!] 
personal explanation. I was not here 
when my hon. friend, shri Hem 
Barua, referred to what happened 
yesterday in the House and expressed 
anger. I must also express my anguish 
over that incident. His name was 
there in the list, prepared either by 
you or the Deputy-Speaker, along with 
the names of members of three other 
parties who had not spoken. He actu-
ally came to me when I was in the 
Chair to enquire. (Interrupti"",,). 

He has expressed his anger. Now 
let me expr~s my anguish. I then 
said that I am going to cal! Shri J. B. 
Kripalani next and that he will get 
the third tUl'n after that. Then I cal-
led Dl'. 1,ohia. He then said that I 
have been partial. which I refute, as J 
refuted it at that time a160. If it has 
caused any anguish to my hon. friend, 
I "m very sony for it. But the way in 
which IIf' has behaved is not a pro-
per way. That is the correct position. 

Shri Hem Barua (Gauhati): May 
submit that Shri Sara! is a very 

good frienu of ours and that i. why I 
did not mention his name while lodg-
ing the complaint? What happened 
was this. I went to him, a thing 
which I neVer do, and enquir~d of 
him whether my name is in the list. 
He said "yes. your name is the fourth 
on the list; I will cali you to speak 
after Shri Kripalani has spoken". I 
"aid "al! l'ight". I came dovon. Shri 
Kl'ipalani was sitting here and he 
asked me whether I wanted to .peak 
before him. I sald "no. dada". 
Therefore, to say that I had requested 
him to give me an opportunity to 
speak before Shri Kripalanl Is not 
C."orrect. 

Mr. Speaker: There 
misunderstanding. Both 
hon ... t1y believing like 

might be a 
might be 
that. One 
sometimes. is liable to misunderstand 

U·30 hr •• 
CONSTITUTION (TWZNTY-THlRD 

AMENDMENT) BILL· 

Mr. Speaker: We will now take up 
the introduction of Bills. Shri Y. B. 
Chavan. 
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